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defraying the several charges which will come in course of pay- 
ment dudng the financial year 1955-56, in respect of the services 
specified in column 2 of the Schedule. 

3. The sums authorised to be paid and applied from and out of Appropri- 

the Consolidated Fund of India by this Act shall be appropriated for ation. 

the services and purposes, expressed in the Schedule in relation to 
the said year. 

THE SCHEDULE - 
(See sections 2 and 3) 

I 1 sums not exceeding 

No. of i Charged on 
Vote Services and purposes Voted by the Total 

Parliament Consoli- 
I dated Fund 

d----- -- - 
Rs. Rs. Rs. 

External Affairs . . 20,60,0oo . . 20,60,0oo 
Miscellaneous ~ x ~ r n d i t u i  under the 

Ministry of External Affairs 1,6o,ooo . . I ,6o,ooo 
Ministry of Finance . 3187,000 . . 3,87,000 

, Miscellaneous Denartments and Ex- 
penditure und& the Ministry of ' - 
Home Affairs . 1 6,62,000 ~ , . . 

1 Capital Outlay of the Minisir? of I 
Coxxmerce acd Industry . . I  .. 4J0,OOO 

Capital Outlay on Currency . 1,32,63,000 . . 
Other Capital Outlay of the ~ ' i n i s t r ~  

of Finance . 1,000 . . 
Other Capital outlay of ;he ~ i n i s t r ;  

of Works, Housing and Supply . 1,000 . . --- - 
TOTAL . I,65,34,000 4,50,000 

THBSJ?J&JT~~.EpA&ATI : -W AJNTXR&TAATE 
TRADE AND COMMERCE) CONTROL ACT, 1955 

i '-----ACT-N~OP-I 5 5 - 
[15th Octobh,  19551 

the public interest 
and commerce in 

and to provide 

BE it enacted by Parliament in the ixth Year of the Republic 
' of India as follows : - 

I 
1. (1) This Act may be called the S irituous Preparations (Inter- Short title, i 

extent and i State Trade and Commerce) Control ct, 1955. commtnce- j 
mrnt. 

(2) It extends to the whole of India. I 

1005 M. of Law 30 i 
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(3) It shall come into force on date as the Central Gov- 
ernment may, by notification in Gazette, appoint. 

Dcfinit-* 2. In this, unless the context 

(a) 'alcohol' means ethyl a1 any strength and purity 
having the chemical compositio 

(b )  'prescribed' means pre es made under this 
Act; 

(c) 'prohibition State' means State which the Central 
Government may, by notificati a1 Gazett6 specify 
as being a State in which or i hich the consump- 
tion of alcoholic liquors is g 

(d) 'spirituous preparation' me +- 
(i) any medicinal preparati containing alcohol, whe- 

ther self-generated or otherwise 
(ii) any mixture or compou of wine with medicinal 

substances, whether the wine i tified with spirit or not; 
or 

(iii) any other substance d under section 4 to be 
a spirituous preparation. - 

Control of 3. (1) No person shall, in the course inter-State trade and 
inter-State commerce,-- 
trade and 
commerce In 
spirituous -(a)  impart into a prohibition Sta any spirituous prepara- 
preparations. tion ; or 

( b )  export from any State or tran -port from one place to 
another or sell any spirituous prepara ion for the purpose of 

s its importation into a prohibition State; \ 
save in accordance with rules made under 
the conditions of any licence for that purp 
quired to obtain under those rules. 

(2) The Central Government may, by not in the Official 
Gazette, make rules regulating such import, 
sale, and such rules may prescribe the form 
therefor, the authorities by which such licen 
the fees that may be charged with respect 
matter required to render effective the co 
export, transport or sale. 

(3) Save in so far as mag be express1 ided in the rules 
made under sub-section (2), nothing in th on shall apply to 
spirituous preparations which are the prop the Government 
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4. If the Central Government is after making such in- Other pre- 
&iry in this behalf as it may think fit a er taking into account ::z:r?g 
such representations as may be made i atter, that control of alcoho! may 

be notlfied inter-State trade and commerce in any on containing alcohol ,, spirituous, 
other than a preparation referred to i se ( i )  or sub-clause preparations. 
(ti) of clause (d) of section 2 is necess public interest, it 
may, by notification in the Official Ga re such preparation 
to be a spirituous preparation within 
thereupon the provisions of this Act s 

5.  If any person contravenes any of provisions of this Act or Penalties. 
of amy rules made thereunder, or the t and conditions of any 
licence granted under such rules, he for every such offence, 
be punishable with imprisonment for which may extend to 
one year, or with fine which may e one thousand rupees, 
or with both. 

6. In all trials for offences under is Act or the rules made ~ ~ ~ ~ $ ~ $ _  
thereunder, the magistrate shall foll the procedure prescribed in ed by ma&- 
the Code of Criminal Procedure, 1898, the trial of summary cases trate. , 

in which an appeal lies. 

7. Notwithstanding anything in the Code of Criminal Offences 
under this 

Procedure, 1898, all offences and the rules made A C ~  cognis- 
thereunder shall be cognisable. able. 

8. (1) Any officer of the depart of prohibition, excise, Power to 
enter, search, 

police, revenue or public health a ed in this behalf by the seize* arrest 
State Government, by general or sp er, who has reasons to without 

warrant and 
believe from personal knowledge or ormation given b;y_ any investigate 
person and taken down in writing t irituous preparation in 
respect of which an offence punis r section 5 has been 
committed is kept or concealed in building or enclosed 
space, or is being transported in vessel or aircraft to 
any place or is in transit may- 

(a) enter at  any time by da or by night into any such 
house, building or enclosed space, vehicle, vessel or aircraft; 

(b) in case of resistance, bre 
any other obstacle to such entry; 

(c)? seize such preparation a document or other 
article which he has reason to aY furnish evidence of 
the commission of an offence under this Act or the 
rules made thereunder; and 

fd) detain and search any son VJhom he has rewon to 
believe to be guilty of an offe ~ n i ~ h a b l e  under this Act \ 

OF the rules madc thereun 
I 
i 
1 
I 

, . Y 
..,. , I . ., .- e... - 
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spirituous preparation in hi possession and such possession 
appears to him to be unlawf$, arrest him. 

(2) Where an officer takes dow4 any information . in writing 
under sub-section (I), he shall forthkith send a copy thereof to his 
immediate official superior. 9 

(3) The State Government may\empower any officer of the 
prohibition or excise department tokinvestigate offences under this 
Act and the rules made thereunder.! 

(4) An officer empowered under (3) shall, in the 
conduct of such investigation, conferred by the 
Code of Criminal Procedure, in charge of a v of 1898, 
police station for the 

Vexatious 9. (1) Any officer exercising powerd under this Act or under the 
t search, seiz- rules made thereunder who- 

ure, etc., by 
ofacers exer- - \ 
clslng (a) without reasonable grouad for believing that it is 
ers un%?- necessary so to do, searches or causks t o  be searched anyAouse, 
the Act. building or enclosed place or any +hicle, vessel or aircraft; 

, (b) vexatiously or seizes any spirituous pre- 
paration or any 

searches Gr arrests 
any person; or 

(d) commits, as such officelq any ther act to the injury of 
any person without having reason t elieve that such act is 
required for the execution of his duty 

shall for every such offence be punisha with fine which may 
extend to two thousand rupees. 8 

P .  
. . 
, .. . . 

(2) Any person wilfully 'and malicious giving false inf o&a- 
:. , . . 
: ,  , 

tion and so causing &I arrest &. a searc be made under this i 
Act shall be punishable with fine which extend to two -thous- i 

?-. and rupees, or with imprisonmeit for a which mag extend to. I 
C . one year, or with both. I 

\ 

Offences by 10. (1) If the person committing an of fe4e  under section 5 is a 
,, comppnles. company, every person who, at the time the travention was com- 

mitted, was in charge of, and was- responsi to, the zompany for - 
the conduct of the business of the company, ell as the company, 
shall 'be deemed to be guilty of the contr on and shall be 
liable to be proceeded against and punishe 

Provided that nothing contained in thi 
any such person liable to any punishment pr vided in this Act if 
he proves that the offence was committed wi hout his knowledge 

such offence. 

\ 
or that he exercised all due diligence to prey@$ t.b.e commission of. 

\ 
L . \ <  L -  
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(2) Notwithstanding anything containe in sub-section ( I ) ,  where 
an offence .under this Act has been co itted by a company and 
ib is proved that the offence has been co mitted with the consent 
or connivance of, or is attributable to an neglect on the part of, 
any director, manager, secretary or other officer of the company," r -  such director, manager, secretary or ot er officer shall also be 
deemed to be guilty of' that offence and hall be liable to be pro- 

, ceeded against and punished accordingly. 

Explana,titian;-For the purposes of this / section,- 

(a)  "company" means any body porate, and includes a 
firm or other association of individu 

(b) "director" in relation to a fi means a partner in ,the 
firm. 

11. In trials under this Act, it may b esumed unless and until Presumption 
the contrary is proved, that the accused committed an offence Z:zsses- 
under this Act or the rules made the er in respect of any spirituous 
spirituous preparations for tGe posse of which he fails to Preparat10nB. 
account satisfactorily. 

12. The Central Government may otification in the Official ~ ~ l e ~ a t i o n  

Gazette, direct that the power to m es under section 3 shall, Of powers, 

subject to such conditions, if any, be specified in the notifi- 
cation, be exercisable also by a St 

13. The Central Government may, b otification in the Official power to 

Gazette, and subject to such conditions t may think fit to impose, ,exempt. 

exempt'any spirituous preparation fro or any of the provisions 
of this Act on the ground that the spir preparation is ordinarily 
~equired for medicinal, scientific, ind or such like purposes. 

14. All officers empowered to exe any powers or to perform officers 

any officer or person empowered to ise powers or to perform :;ppg::p 
XLV Of within the meaning of section 21 o Indian Penal .Code. 
I 860. be public 

servants. 

IS. No suit, prosecution or other oceeding shall lie against Protection of 

any officer or person empowered t e powers or to perform action taken 
in good - 

duties under this Act for anythih faith done or intended faith. 

to be done under this Act or the 

16. Nothing in this Act or in t les made thereunder shall Saving of 
affect the validity of any Provincial or a State -Act for the g;i;zwsa 
time being in force, or of any rule, on or order made there- 
under, which imposes any restricti posed by or under this 
Act, or imposes a restriction great e than a corresponding 

restriction imposed by or under n the traffic in any 
spirituous preparations within the t$ritories of the State., 

b 


